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ACT:

HEADNOTE

JUDGVENT:
JUDGMENT
S.C. AGRAVWAL. J.:

Leave granted.

The appel l ant was appoi nted as Registration Cerk on
daily wage basis on Septenber 18, 1986 in the office of
District Registrar, Allahabad district, Uttar Pradesh. He
had worked as Registration Clerk for various periods from
time to tine from Septenber 18, 1986 till July 1, 1990. On
June 30, 1988 he applied for appointnment on the post of Peon
whi ch had fallen vacant on retirenment of |namul Haque and on
July 2, 1990 he was appointed on the said post of Peon on
the pay scale of Rs. 750-940. The appellant nmade a
representation on February 4, 1991 for regularisationof his
service and the said representation was forwarded by the
District Registrar to the Inspector General of Registration
on February 21, 1991 wherein the District. Registrar had
recormended that the service period of the appellant may be
extended. Inspite of the said recomendati on the appoi nt ment
of the appellant was discontinued after February 28, 1991
The appellant filed a Wit Petition which has been di sm ssed
by the High Court alongwith other wit petitions by comobn
j udgrment dated February 8, 1995.

The grievance of the appellant is that his case was
wongly connected with other matters which related to
Registration Clerks on daily wage basis while the case of
the appellant related to his continuation on the post of
Peon on which post he was appointed on ad hoc basis by order
dated July 2, 1990. We find nmerit in the said contention of
the appellant. Since the wit petition filed by the
appel l ant related to continuance of his appointnent on the
post of Peon and not on the post of Registration Clerks and
the appellant was hol ding the post of Peon and not the post
of Registration Cerks, his wit petition could not be
linked with the wit petitions and special appeals of the
Regi stration Clerks enployed on daily wage basis. The order
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of the H gh Court dismssing the wit petition of the
appel I ant cannot, therefore, be upheld.

The appeal is accordingly allowed and the judgnent of
the Hgh Court dated February 8, 1995 in so far as it
relates to dismssal of the wit petition No. 8351 of 1991
filed by the appellant, is set aside and the said wit
petitionis restored and it is renmanded to the H gh Court
for consideration on nerits. No order as to costs.




